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The Hon'ble Chairperson 09-01-2023
National Green Tribunal

Principal Bench
New Delhi

Subject: O.A. No 487 of 2022 (Jagjeevan Singh vsPunjab Pollution
Control 80an ) - Humble submission regarding

Active connivance of Punjab Pollution Control Board with Mohindra
Industries to create undue pressure & mental harassment by sending

wrong notices to the complainant - request for directions as per law
Hon'ble sir

Respectfully sheweth

The applicant humbly submits as under:

1. That my petition O.A. No. 487 of 2022 which is under consideration
with this Hon'ble Tribunal and next hearing of which is scheduled to be held
on 10-01-2022.

2. That one person who claimed to be SDO of PPCB, came to my shop
located within my premises located opposite to the M/s Mohindra Industries.
I have one embroidery machine running which has no noise beyond
permissible limit. The machine is in a closed room, the sound even does not
reach the door of our own house. The SDO Chamjit Rai of PPCB visited on
03-11-2022 our house When we asked the name of the officer, the SDO did
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not tell us his name and made a report on noise pollution as per the re(:iuest
of Mohindra Industries and entire incident was recorded by our CCTV
camera having sound recording provision and the conversation clearly
depicts that entire inspection was done under the influence of owner of M/s
Mohindra Industries. I filed complaint against said person with the Deputy
Commissif}ger of Ludhiana. The entire matter has already been submitted to
this Hon'ble fftibunal. I have record of entire episode in my CCTV footage.
In this video, the owner of Mohinder holding the government oﬁ‘icer’s arm
and telling him how to make a noise report and how to write it. The same
may be produced on record as and when directed by this Hon'ble Tribunal.

(If required | can put it in the pendrive and submit it in NGT)

(Annexures P-1)

3. In which how did the SDO Charnjit Rai violate the law by making a
wrong noise report, apart from my shop, SDO Charnjit Rai went to our
private room above our house, bedroom, kitchen and other rooms above it
and peeped, which hurt our personal life a lot. What ever it happened, 2
written complaint was given against SDO Charnjit Rai to Hon'ble DC
Ludhiana and PPCB dated 04-11-2022 by Jagjeevan Singh which PPCB till
date PPCB No reply from axien Harinder Singh Virk, I went to PPCB and
asked many times but they trying to ignore us. (Annexures P-2 )

4. That on one hand ppeb in written report dated 18-11-2622 has stated
that the work of Harzi creation is very small tiny and only in 50 yard
( 10 feet y 15 Feet ) area but now on other hand , PPCB has sent a notice to

Harzi creation on dated 05-01-2023 and has started harassing to create undue
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pressure to save the owner of M/s Mohindra Industries from legal action.

The copy of impugned notice served by PPCB is produced here with as

I humbly pray to this Hon'ble Tribunal to kindly take the cognizance of the
matter and direct the Chairman of PPCB to investigate into the matter and
take lawful action against the Concenred officer.

Thanking you

Yours faithfully \B\)

Yo"
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Jagjeevan Smgh

Petitioner in Person

0.A. No. 487 of 2022

I. Attached copy of Notice sent by PPCB to Harzi creation
2. Attached is a copy of the statements filed by the PPCB in the Hon'ble NGT

3. Attached copy of the complaint against SDO Charanjit Rai for misusing his ga\ri
official position.

4. Attached Copy of SDO Harinder Singh Virk dated on 06-08-2021 Time Duty Offtime
Visited time 5:08pm with on record cctv and mobile phone.

5. SIMA LAB pvt report made during the Lunch time and PPCB  restore electric
connection to Mohindra Industries based on that report ( 1:53pm cetv video )

6. SDO Harinder Singh PPCB113 issued Green zone category certificate to Mohindra
Industry on the basis of 1.5mm MS Wire cutting by make fake papers without checking
the papers, and the number of Header machines show less in inspection report.

7. Photo and video of Thick MS-Wire Rolls are attached with PENDRIVE 32GB
All evidence photos and CCTV Videos Save in PENDRIVE
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827 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4673789 Website:- www.ppcb.gov.in email:- ppcbzotidh@gmail.com
No. Ly g Speed Post/Online Dated 5 9 h;,rg_;)__
To ;
M/s Harzi Creation, :
11583, Sant Longowel, St no. 1, Partap Nagar, AN EX-PZ @
Ludhiana.

Sub: - Show cause notice for violation of the provisions of the Water (Prevention & Control of
Pollutnon) Act, 1974 and the Air (Prevent:on & Control of Pollution) Act, 1981.

Whereas itris mandatory on the part of the mdustry to obtam the consent to estabhsh of the
Board ufs 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Prevention &
Control of Pollution) Act 1981 before the establishment/expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain the consent to operate of the
Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & industrial
plant u/s 21 of Air (Prevention & Control of Pollution) Act 1981 for discharging of effluent/ emissions
from its industrial premises.

And whereas, a complaint against the industry was received regarding pollution being caused
by it.

And whereas, the industry was visited by officers of the Board on 03.11.2022 and contacted Sh.
Jagjeevan Singh, Proprietor of the industry. During visit, it was observed as under:

1. The industry was in operation and engaged in embroidery business.

2. The industry has installed & multi head machine (12 heads), laser cutting / printing machine,
hand press machine.

3. It has installed a D.G set of capacity 6 KW at its raof top, which is without canopy. There was no
record of used / waste oil generated from the D.G Set. »

4. The industry has MC supply for fresh water and domestic effluent is discharged into MC sewer.

The proprietor of the industry informed that it was establisfied in the year 2014.
6.. The noise monitoring was carried out and noise levels were observed as under:
* Inside industrial premises when machinery in operation: 77.0 dB(A) Leq.
* Inside industrial premises when machinery was not in operation: 55.9 dB(A) Leq.
 Inside complainant house when machinery in operation: 70.8 dB(A) Leg.
¢ Inside complainant house when machinery was not in operation; 68.8 dB(A) Leg.

7. The report was read by the proprietor of the industry. He misbehaved and raised false
allegations against the visiting officers. He also threatened to file police complaint against the
visiting officers.

8. The proprietor of the industry refused to sign the visit reports and shown his willful absence from
the site. .

And whereas, the industry has failed to show any document w.r 1 its date of commissioning, raw
material, production activities, area classification.

And whereas, the industry has established its unit without obtaining consent to establish (NOC)
of the Board and operating without obtaining consent to operate under Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981.

And whereas, it has now been decided to initiate action against the industry for the above said
violations under the provisions of Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 after affording opportunity of show cause in writing to the
industry before taking further action in the matter.

As such you are, hereby given opportunity to show cause in writing within 15 days, from the
date of issue of this notice, as to why the proposed action should not be taken, failing which it will be
presumed that the industry has nothing to say and the Board shall go ahead to initiate action against
the industry under the provisions of pollution control Laws without any further notice/ oppgrtfni
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ANEX-P2 ~

f<H™- PPCB Ludhiana © SDO TaadI3 fiw fuyse dfdeor fisAed
&% M98 a9+ A=l faarfes 1sg

Wt f3ud afimss, 04-11-2022
It W3t AT 1S 1AS
feSmus 33 sftrer

R Famiies fHy, 97 11583 T8 S 1, Y3 &a9 Sftmrer & gfgs @ o, Wiy § fag
THET I & Nt e merfes fm = et § 167/2021 vy @ fegmr Rt S ml 3
feogwills 31 R 3 IR ST NGT 38 (A1 99 487/2022 ) I 7t a3 et
H A 99 3973 28 HideTr ffaned © fiss wew © ygre o fSlsc sera
NGT €8 U Si3t 31l I w3 HngT wasntan s fefagas o fegratis 3

gE HidJee fzAcdy € Had 48 1§ 7=gs 3 s 596 B8 waRg @3 esmiur d
NJ! fE5ida1 @ nieg 7 durdt 8! Wil S I8 I @RSt ppeb €8 SDO TI&HI I8
03-11-2022 FH' 2:00 HH 3 3:00 HH fogarg W w3 A9} serdt @8 1ifls e wes
YEHE a3 3T GRS WeH A3 WS © ©Ie 3 99 o1 7 It F g A€
S NiJear HisAcdia @ Was €8 g 98 Grinder HilS €l werg 3 A iffeg @ &%
TH WI f[fg wIE 5o e gser St famir 37 1 g R wiee yeHE § earfenr
' S AT SDO BI6HI3 I 28 N znediy 9 wits 3 gwe sfur wr
S vl g a6 faor mefa A9t Hilts ufgst ot o5 ot /@, AR I Fe afg e
3 & NSt vt S v g9 oA TS 2 WY &l el udg Gue 28 29 wee
<u Je € 918 St 7 3t Y AS B foor S 5 e At araerEl €93 wigHT 98
HiJed figacd @ o5 iglsas a9a 19 I eaw A NI W NGT R 2 and
<A &= SEt St A 99t 91 Ufost f g8 weraT S YEiRe 39 SIMA LAB PVT &
fgige @ worg 3 Hidesr fizrcstn § efter udorge S A IS Aug NS =8
NGT €9 a1 3 T GF 3dcd! 28 i3 AT 39 W © YTHE '3 HaWal 1A
Afas © fogert 3 i3t ard Bfdar 3 wfas J famr 3 f PPCB 61 39t e ufgs &t
g e Wi 3 countinue..........
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S== inspection Report
e ©
Inspection ID: 17798879
General Details
industry 1D W21LDH2831803

Name of the Industry

MOHINDERA INDUSTRIAL CORPORATION

Address of the Industry

MOHINDERA INDUSTRIAL CORPORATION 11681, ST. NO-I,
PARTAP NAGAR, SANT LONGOWAL GALI, LUDHIANA

Distnct

Ludhiana il

Cﬂ

GREEN

Scale of the Indusiry

Type of the Industry

3999- Miscellanaous (Green)

X RED 2008

Operational Statu
e . sof the /

in operaticn

Type of visit

Application Processing

Date of Visit

12:01-2022

Person Contacted

.| Mohinder Singh

Designation of the
Personcontacted

Mobile Number of the
personcontacted

9814437692

Email ID of the personcontacled

méﬁindersinghﬁﬂﬁ?@_g[naﬂ.m

ID, Name & Designation aif
vis:tmg officers

|Jangir Singh

Harinder  Sin

(PPCBOBS), Harpreet Singh (PPCB157),

L .0?. F| o (X ?’Lpﬁp.n]p?/ﬂ/:*’

Compliance of various Poik:ti_on Acts/Rules

Acts | Rules

Status

- Dbservations (if Non Complying)

Water (Prevention &
Cantrol of Pollution)
Act, 1874

-Select-

il.

Air (Prevention &
Control of Pollution)
Act, 1981

-Select-

Hazardous & Other
Wastes(Management
&T pundary
Movement) Rules,
2018

-Select-

Bio-Medical Waste
Management Rules,
2016

~Select-

Any other observations

Inspection 1D 7798479

T &

W MONINDERA INDUSTRIAL CORPORATION

Pugel




Board shall be at the liberty fo take action against the Industry under the p
(Protection)} Act,1986 as deemed fit.

thes curseat fow deprosited by the indastey fs Foord, the rrdesicy shall have to deposic

"This is compuder generated documeai from OCMMS by PPCE”
Mohindera Indusieial Corporation Moindera Indvstrial Corporation 11581, 5i. Nowi, Pastap Nagar. Saut Longo

: provisiens of the Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act,1981 and / ar Environment

comsent, foe,

4 This consent is issued on the basis of self calculation of consent fee made by the mdlm any difference in

wal Gali, Ludhiana, 197 14902,22-07-2022,21-

Gi-2023,
Pagel

k. |
. ’
Raw Materials |' = Sy i e
| Rawmsterlals) |  Quantity N\ Units c
oy M. S. WIRE 2 Mm&{mmmay ﬁ
Prod =
o \ ] Preductis)(Name) Instailed Capaciry ) Units |
%(' FASTENERS (RIVET |1.5 M?S( Tonaes/ay (g
Q\ e Ee) S L !
IRON SCRAP 05 =X _~{Metic Tonmes/Day el
iyt ong ”""““}"‘m\_f_m&__mpimf Trestment| Dispossl | Area of Ql
consumpti | water Details Disposal |
on ki/day | peneration | i €,
L MR | R | |
NR NR ! el
NR NR ¢
Fuet Stack Feght (tw | Conry | Emisst || ‘5
meters) i o )
Equip | Samphi ‘1
| ment ng i
pmﬂz e‘
o d i @*
| Type | Qty | Unit | Above | Above | Y/NR | ¥/NR {
a — Furnac Groun | Roof i
/‘—‘ € d Level | Level [
Boiler Memic |, NR HNR
Tonnes/ €
ey Day
Furnace |, Metric |, NR NR Q
Tennes/
Day ¢
DG Sets (Details) Capacity of D.G. | Quantity of Fuel | Stack Helght Canopy/Acoasd
setin KVA) | used/tobe used | above ground ¢ Enclosure ¢
(in Lts/day) Tevel(meters)) Provided
¥/N(chesk) ¢
~Selert— | ¢
A. SPECIAL CONDITIONS %
_ {
1 This auto generated consent is based on the information / data submitted by the Indusiry. In case of any change of
dasa or n case of any information submitted is found incorreot, this conscae shail Siand caneellis ®
Z T inspection of industry shall be governed by the inspection policy framed by CPCB/PPUB/Govt. from time to
time. In case of complaint, the industry can be Visited by the Regional Office or any other officer authorized by the ¢
Competent Authority.
A In case of industry is tound W create conditions that generate aby type of pollution and / or if there is oy objection
from the surrounding community and if on verification, it is found that such objection has soms substance, E,_ {
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‘hle National Green Tribunal by the
ttached

and the report was filed before the Hon

is a
Deputy Commissioner dated 21.9.2022. A copy of the report |
herewith as Annexure-A.

4) That after consideration of the report filed by the Joint Committee, the
Hon'ble National Green Tribunal was pleased to call a report from the State of
Punjab through its Chief Secretary, Punjab, Deputy Commissioner, Ludhiana
and the State Pollution Control Board. The relevant extract of paragraph 4 of

_ the order dated 23.9.2022 in this regard is reproduced herein below for kind

' berusal and reference.

“In view of the averments made in the application and

observations made in the report of the Joint Committee,

we consider It appropriaste to have response of

respondents No. 1 to 4 and also State of Punjab through

Chief Secretary, Government of Punjab and Deputy
Commissioner, Ludhisna who stand impleaded as

respondents No. 5 and 6. Notice be Issued to respondents

No. 1 to 6 requiring them to file their response/ reply to

the averments made in the applcation and the

observations made in the report of Joint Committee within

one month at Judicial-ngt@gov.in preferably in the form of p}f)( 6
searchable PDF/OCR Support PDF and not in the form of =

O
Image PDF" (l i

o

e 5) That in compliance to order dated 23.9.2022, it is submitied that Sh.
_ - Jagjeevan Singh applicant is also running a shop in the area of Partap Nagar,
w’(‘/ { Ludhiana, opposite to the industrial unit namely M/s Mohindra Industrial
Carporation, which is impleaded as respondent no.4 in the case. The unit in
question is a very tiny unit having an area of about 50 sq.yard and is doi
the business of manufacturing of fasteners (nut bolt). The area is mixed land
use area, where industrial and commercia! activity is allowed and M/s
Mohindra Industrial Corporation was operating with the valid consent of the
Punjab Pollution Control Board under the Water (Prevention and Contral of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act,
1981, both valid upto 21.1.2023. The applicant Sh. Jagjeevan Singh is filing

w

complaints against the said industrial unit from time to time.

6) That the observations of the committee of officers during the visit on
30.8.2022 along-with noise monitoring results are mentioned herein below:
% "“1
Rrridhuph—
% 1-2022 g W










